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Ab.tract o/tke Proceeding. of tk~ OounciZ of the GOfJernor-GeneroZ of ImlifJ, • . Gllembled for tke purpose of moking Law ond Regulotion. under the 
prOfJiBion. 0/ the Act. oj PorZia,ment, 24 and 26 ricl., cop 67, o"d 66 a7id 
66 l' kt., cop. 14. • 

The Council met at .Viceregal Lodge, Simla, on Thursday, the 31st August, 
1893. 

PRESBNT : 

Hia 13xoelJency the Viceroy 8.!!.d \ Governor (jeneral of India, G.a.H;G., 
G.lLa.I., G.H.I ••• , presiding. 

IDa Honour the Lieutenant-Governor of the Punjab, K.C.S.I. 
His E1[cellency the Oommander-in-Chief, X.a.B., G.a.I.E., v.e. 
The Hon'ble Sir P. P. Hutchins, X.O.S~. 
The Hon'ble Sir D. M. Barbour, X.C.S.I. 
Tbe Hon'ble Sir A. E. Miller, KT., Q.c. 
'tbe Hon'ble Lieutenant-General H. Brackenbury, C.B., R.A. 
The HC?n'ble Sir O. B. Pritchard, X.C~.E., C.S.I. 
fhe Ho~'bl!3 l~ L. Mackay, O.I.l!I. 

QUESTION AND ANSWER. 

The Hon'ble Mr. HACltA.y asked :-

II Whether representatio~ have been made to the Government of .India 
by various publio ~dies d~ng the past few weeks complaining of the action 
of the Secretary of State in n~t fixing some minimum for the sale of Ilis Ooun-
cil drafts during the present dull season, 80 as to give a basia on which com-
JDercial transactions might be arranged. If so, and in view of the serious 
Jossea wbjph hf.l,ve been incurred and the disorganisation to trade whioh has 
~ ~hfOugh the violent lluct~tions in ~ohange consequent upon the 
Seo18tary of State letting his Bills go as low as lB. 3ld. in the middle of 
~Ugu8t~ after having sOl~ them for lB. 4d. in the end of June, I would ask 

. whether alJ.), action has been taken upon the representations received by 
Government, and whether the communications, if any, which haTe passed 
between the Government; of India and the Secretary of Btate upon the subject 

. '\rill be published for general ~olJD~tion, and, if so, when." 
.M5L. D. . 
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iJhe Hon'ble ~ . :!lAVID BARBOUR replied :-

[31sT AUGUST, 

.; It is the fact ·that represeiltatio~8 have been made" tQ the o er~ ent of 
.India during the· past few weeks regarding· the action of the Secretarj of 

,StaLe in· not ~ng Bome minimum for .~he Aale of ~is Oc;»uncil mfta during 
the present dull seaaon. 

u These r~presentationl hate beeD: co~idered by the Government of IJ,ldia, 
and ~ unicaiions bave passed :t>y .~ legra  between the Secretary of State 
and the GOvernment of India.· The correspondence is not yet closed. and 
could not propel'ly. be published: at. the present time •.. 

.. The Govemment of India wish to add that miaapprehemion . appears to 
exist in some: quarter. regarding their ~Cent action in connection with·the 
Indian nurrency. 

U The avowed ob eo~ of the Government of India in closing the Indian 

·mints to the free coinage of silver was to alter the-Indian mQnetary standard 
from silver to gold; b~t it "as npreasly ,;tatec1 in this Oouncil on· 26th ;June 
last that it was not intended"fot' the present to do more than: atop the ··free 
coiDa~e of silver. and, as a provisional arfangCttDent, to provide for the" issue 
of rupees at the mints in exohange for gold at the rate of l6d. per rupee •. 

, . " . 

" The object of providing for the issue of rupees m excbange for gold at 
l6d. tbe r~pee was to Prevent any great and sudden me of exohlln.,ooe. alid the 

Government did not undertake either to eatabl~h l6d. per.rupee as ~he per-
manent ratio· of exchabge betweena1'old and the r~~ or to establish 8;ny other 
permanent ratio iDiinedi&t.el1 or" W:iilwi·.l1hy' specified. time. . 

.. ~he words which I used in dealing with this.lilatfiE>r were a9 follows :-

"' 
r The making of gold ooins legal tender, t~e  settlelll:8Dt of the permanent ra.te of 

excha.nge between gold and the silver ru~. and the other measures De~ssa.r  for the ·fiilal 
8~d effective estab~ish ~t of , gold ~ta.ndard in India. will·be provided for by tutore "legis-
lation a~d in the light of future· experience.' . . .. 

. • ,', •  I  I , • • 

... It would have been very satisfactory if exohange had rise!!.· to 16d. as 
soon as the· mints w.ere closed. and had remained permanently at . that figure ; 

and no douht this expeotation was entertained in some quarters, and business 
transaotions were entered .into in the hope that this 'would be the. oaSe. The 

Government of In.dia regret that the sudden-rise in exohange hic~ to~k p}ace 
after 26th Jilne and the subsequent fall should have caused, so much loss and 
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inconvenience to the mercantile publie, lind they deeply sympathise with those 
persons who find the anxieties which are inseparable from business greatly 
aggravated by the uncertainty which prevails as to the future course of ex-
change. ' 

cc A.t the same tiDie the Government of India. must point' out that they 
gave no encourageotent to the idea that, as the result of the preliminary mea-
surOS taken on 26th June, the gold standard would be ·at once, and eftectively; 
established in India either at tho ratio of~l tl. for the rupee or at any other 
ratio. 

" The wordt which I used on 26th June were..u follows :-
• It 'IIlAy be that the gold standard can be made effective from the first. • Or 

it 'IIlAy be that the making of the gold standard ,eifecLive, and the establishment of it on 

a secure basis, will involve a long and arduOIlB struggle and neoessitate heavy sacrifices. 
Time alone can show which vie\v is enect.' 

II What has actually happeued is that there was a larhP8 rise in exchange 
immediately after the closiug of the Indian mints. This rise was spoculative 
and not justified by any change in the conditions whioh regnlate exchange;. 
in point of fact the oonditions were, and are still to a great extent, unfavour-
able to any immediate ana serious rise in', exchange of a permanent nature. 
The Indian mints were closed at the slack season of the year; there had been 
very beavy importti of silver immediately before, and large transfers of rupee 
papeJ.' to London "hich is believed to be no,!, returning to India, While the 
drawings of the Secretary of State are exceptionally heavy for the current 
year. 

II The Government of Indil1. regret the fluctuntion and the evils to which 
it has given rise, but in their opinion nothing that ~as occurred since June 
last affords any ground for holding that the gold standard cannot be effectively 
'established in India. . 

" On the contrary, it.was from the first foreseen th,at difficulties might be 
enoountered and would ha ~ to be overcome in carrying out the measure. The 
actual occurrence of these difficul~ies sbould not be a gro~nd for discourage_ 
ment, especi4l1y when it is remembered that the time and' circumstances have 
been especially unfavourable, and have tended· to retard the full operation of 
the measure. 

"Thereis, therefore, rea sou to hope that the difficulties which ha.ve arille" 
will prove to be temporary a.nd will in time disappear." 

• 
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EXO ~  ACT, 1881, E D E E~ BILL. 

The Hon'ble BIR DA.VID BA.RBOUR moved that the Bill to amend the Ex-
oiseAct, 1881, be taken into oonsideration. He said ;-

II Tlie :Bill is a very simple one and merely provides for }he eqUalising of 
the,ratP.s of duty where i~e ualities operate~to the prejudice of any compet-
ing·manufacturer in India. For instance,·the duty on rum on removal from 
a distillery is four rupees a gallon iu the North-Western Provinces and five 
rupees in Bengal. Much rom goes from the North-Western Provinces to 
Bengal for consumption, and it Beems clear that, 80 far as the Government 
can help, no undue preference, by way of taxation, should be given to manu-
faoturersin the former territory over those in the latter. Section 2 is i~
tended to oover the case of the importation by land of liquors, and.possibly of 
drugs not covered by the Opium Act, 1878, from places beyond the limits of 
india." . 

The Motiou was put and agre~ to. 

The Hon'ble BIB ,DAVID BUBOUR also moved that after sootion 3 of the 
Bill the following section be inserted, namely:-

rc 4. (1) To olause (cl ohection ~~ (If th~ 
Amendment of aeotion SII, ~ XXII, 1881. said Aot the word fOr' shall be added. 

(2) After the said cla~e the following QIause shall be added, DaIIlely 1_ . 

'(d) ~ithout payment of ~ch duty (if any)· as may for tbe time being be paya.ble 

m pUrsuance of .a. ~otifioation wider section 2SA, brings any ap¥.t or fer-

mented liquot' or intcJ~cating drug into· any territory to which this c~ 
extends.' .. ,.. . 

(8) In the ~ paragraph of the Did section 86,' the word a ' o~ into icati~g <4'ug • 
shall be mserted between the \Vords 'ferm,ented liqnor' and the words 
, together ",ith '. " 

He said ._cc I may explain that the only ·object of this amendment is to 
, ~ake it a punishable offence to smuggle spirit, fermented liquor or into icat~ 
lUg. drQgs hrou~h~ by land from beyond the limits of India into territory in . 
whioh the Aot 181n force. It was by an oversight that this provision was not 
. ~ade in the original Bill. The Bill now provides for the Imposition of the 
duty on suc~ . articles, and the proposed amendmeut enacts that any violatio:Q 

' ~~l~~o lSlon shall be !'unishllble br t4e U8~ penalty for aml1ggling und~~ 
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The amendment ~ put and agreed to. 

The Hon'ble SIB. DA. VID BARBOUR also moved that the BiU, as amended, 
be passed. He explained that· there had been no opposition raised by the 

publio to the Bill and. he no~ proposed that it be passed DB amendod. 

The Motion was put and agreed. to. 

TRIBUTARY MAHALa OF CU'rrACK BILL. 

The Hon'ble SIB. ALEXANDBR MILLBR moved that the Bill to make provi-
aion ior certain matters conneoted with the Tributary Mahala of Cut tack 
be taken into consideration on the 21st September next. He said :-" The 

Bill is purely a formal one and I do not think it will be necessary to refer it 
to a SeJect Committee, but it has been circulated Ilnd the answers of the Bengal 
Government and the High Court at Calcutta are not du~ till the 21st Septem-
bar next, and it cannot be taken into oonsideration before that time. " 

The Motion was put and 80crreed to. 

The Council adjourned to Thursday, the 21st September, 1893. 

SILlIA' 1 
TAe 1.t 8ept;mber, 1893. J .. 

S. HARVEY JAMES, 
Secretary to tAe GOfJemment of India, 

.LegiBlaU"e DeptJrt""enl. 

S. Q. P. I.-No. 34.6 L. D.-29:7·18. 5(1. 




